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Applicant

Original Application No. 599 o f2005

BILASPUR, THIS THE 29th DAY OF JULY, 2005.

Hon’ble Mr. M.P. Singh, Vice C h ^ ^   ̂
Hon’ble Mr. Madan Mohan, Judicial Member

O m  Prakash Chakroborty 
S/o Late Shri B.L.Chakraborty,
Aged about 49 years,
Employed as Jr. Engineer (WorksyCons),
C/o Dy C.E. (Constructions)
SEC Railway, Raipur

(By Advocate -  Shri B.P. Rao)

V E R S U S

1. Union of India,
Through: The General Manager,
South East Ontral Railway,
Bilaspur Zone, G.M. Office,
PO : Bilaspur(CG)

2. Chief Personnel Officer,
South East Central Railway,
Bilasp'ur Zone, Bilapur (CG).

3. Chief Engineer (Construction),
South East Central Railway,
Bilaspur Zone, Bilaspur (CG)

4. Dy Chief Engineer (Construction)
South East Central Railway 
Raipur Division, Engineering Colony,
Raipuir (CG).

5. Dy Chief Personnel Ofificer (cadre)
For Cliief Personnel Officer 
South East Central Railway 
Head Quarter Office,
Personnel Department,
Bilaspur Zone, Bilaspur (CG)
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6. Chief Personnel Officer,
South Eastern Railway,
Garden Reach, Kolkata (WB) R espondents

It

(By Advocate -  Shri M.N. Banerjee)

ORDER( Or«f t

Bv M.P. Sinrfi. Vice Chairman -

Although this case has been listed for orders, with the 

consent of both the parties, we are disposing of this O A  finally.

2. By filing this Original Application, the applicant has sought 

the following main reliefe

“8.2 .......to pass a direction to the respondents to consider
and dispose the applicant’s pending representation dated
14.6.2005 by a detailed and Speaking order at the earliest.

8.3 ....to direct the respondents, that in case, if they
decided to hold the Viva-voce of the written Test passed 
candidates, in such circumstance, they may allow the 
applicant also, at least provisionally, to appear in the Viva- 
voce Test and keeping pending the final result, till the 
disposal of Applicant’s pending representation dated 
14.6.2005.

3. The learned counsel for the respondents has submitt^ that 

in this case the applicant has claimed mainly two reliefe -  firstly 

that he should be allowed to appear in the viva voce test 

provisionally, and secondly his representation dated 14.6.2005 be 

decided by the respondents by a detailed speaking order. As 

far as the first relief is concerned, the Tribunal vide its interim 

order dated 29.6.2005 has directed the respondents to permit the 

applicant to appear in the viva voce test. In pursuance o f the 

direction of the Tribunal, the respondents have permitted the 

applicant to appear in the viva voce, and as per the direction of 

the Tribunal, the result of the applicant has not been declared.

The learned counsel has further submitted that with regard to the 

representation of the applicant dated 14.6.2005, the respondents
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I S h r i B*p* Rao, co u n se l fca: t n e  a p p l ic a n t  
S h r i  M.IJ. Banerjee* co u n se l f o r  t i ie  

|re s  p en d en ts , ‘
I A ltftough t n i s  c a s e  i s  l i s t e d  fo r  o rd ers  
iw itft tJ te  coni^ent of b o tn  tn e  p a r t i e s ,  t n i s  

i s  t l j ia i i ;^ ,d is p o s e d  o f .
I

___ , A s ig n e d ^ n d  d a te d ,
‘iv-:r: .r

C m d an T io S ^  
J M I (K ,e, tsingn)
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